CENTRAL ADMINISTRATIVE TRIBUNAL
PFRINCIFAL BENCH

C.P. Na.200 GF 2003
IN
0.A. N0.3248 OF 2002

New Delhi, this the 4th day of November, 2003

HON’BLE SHRI R.K. UPADHYAYA, ADMINISTRATIVE MENBER
HON’BLE SHRI.- BHARAT BHUSHAN, JUDICIAL MEMBER
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ORGER (ORAL)

SHRI R.K. UPADHYAYA, ADMINISTRATIVE MEMBER :-

This Contempt Petition has been filed by the
petitioner alleging that the respondents have not
complied with the arder  dated 12.12.2002 in OA
No. 324872002, By this order, the Tribunal had
directed the Divisional Railway Manager, Bikaner to
consider the .grievance of the applicant and pass a
speaking order. The petitioner was directed to file a
representation within two weekes from the date of
passing of the order dated 13.12.2002 and the
Divisional Railway Manager, Northern Railway, Bikaner
was directed 0 pass a speaking arder on  ths saméﬂ : ﬁ

within four months., The grievance of the petitioner

iz that no such order was passed by the respondsnt/ 1
contemnor during thew g* ne allowed., Thereforae, this
Contempt P9u1b1uh was T1 1 Learnsd counsel of the
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(Annexure R-4) .gives a fresh cause of action, which

o

could be challenged, if the petitioner was so advised,
in view of the decision of the Hon’'ble Supreme Court

in the casze of J.S5. Parihar Vé. Ganpat Dugar & Ors.,

JT 1886 (6) 3CC 2%1. According to the learnsd counsel
of the respondent, in view of the compliance filed,
the contempt proceedings should be dropped and the

notice issued to the respondents be discharged.

b

3. fter hearing the learned counsel of the
parties and after perusal of the records, we are of
the viaw that though there hés been some delay 1in
complying with the directions of this Tribunal as per
croer dated iE.iE,ZGGZ. Howaver, the responﬁeﬁts have
tendsered their unconditional apology which we have
accepted. It 13 hoped that in future they will not
commit such delay as a model employer. In view of the
decisign of the Hon’'ble Supreme Céurt in the case of

J.S. Parihar (supraj, the order dated 18.10.20032

gives a fresh cause of action to the petiticner. If
he is aggrieved by the order datd 18.10,2003, he can
pursue his remedy in accordance with law., But so far
as this Contempt Petition is concerned, the merits of
that order cannot be gone into.

4, In view of our decision 1in the preceding
paragraphs, the contempt proceedings are dropped and
otice issued to the FGSDGﬂdGﬂt/CQﬂtmﬂOF is

discharged.
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